mf. lil '_”." la, a ed about .;‘."f.-;:
‘Shei | fack R BuscRbD
" punchkulyan, dhdnsd. % '.
2. Ashok, agad about 25 years, ﬂq_ lata S
Ram Bheoorey Lal, R/e, Z28/10, n, 'L_
su s kg L Appumm_l
3

Counsel for applicant: Shri R.K; Higag, s

Versus

Union of India through General Manager,

Central Railway, Allahabad.

Divisional Hallway Manager, North Central

Railway, Jhansi.

amt. Kesar wife of Shri Suttoo resideant of I'H!II'

Jdai Bailaja Bak Vidhya Mandir, Nahru Hgggf”

Lalitpur. =

........ .Aespondents.
spondants: Sri Ravi Ranjan.
O RDER

The applicant No.l claims herself to be the wWidow
Late Hari Ram Bhure Lal and Applicant No.Z 13 sSon. ,; '_:":3_ :
prayed that Respondent Nos.1 and 2 be commanded H give
compassionate appointment to Applicant No.2 in “‘h:i n*

AR

ll
3

1 4

under dying-in-harness rules.

] - T

2. The case af the applicants, in HE'J.IE!
Har: Ram was employed in the aew.icp ﬁ ; ’":"1'

-u.:.:..
—

diad on 3.3.2000, while still in
Applicant No.l gave Wat&ﬁpn
to the Rnspnmnts to g;.tw

[ &
o
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3. The raspondents hava om_ 16 elaim '.:.‘:%..-'.-____
said that since Smt. Kesar was JJMM a suca ”_. LON
ceartificate in her favour from a competant Gﬁl!ft 20 -,

aof ficial respondents werea well justified in releasing Che

-
e wi we

terminal benefits in her favour. Attempt has also
made to say that the relationship af husband and wife in
between the Applicant No.l and Late Harl Ram; 5

-

gnapped long back in eighties and Late Hari Ram mantionac
the name of Smbt. Kesar Bai as hig wife in all the :mlam
papers. It is alsc said that Applicant No.2 hever appliad
for compassionate appointment and it was Applicant Ne.1,
who applied for compassionate appointment of Appl i .-
No.Z. The Respondent Na.3, did not put in appm nee

inspite af notice.

4. T have heard Shri R.K. Nigam and Shri Ravi Ranjar

I am af the view that ipn this case far
appointment of Applicant No.Z2 under dying=-1in-

on the death of Late Hari Ram can be considepe
entering into the contreversy as to whather Applicant
is his widow or as to whether Smt. Kesar M H.

wifa. The reason is that t:hm is no dispu :'.a--;,_ f
side of the Raapmdants-.hha.t-. \pplicant M@ ’ "

sri Hari Ram. rmm'"'"' p of Ay |

Late Hari Ram was mt m '-"Hﬂ




it = auagm in 'e.n. mf Eu ‘”:“

the Applicant No. 2 is entitled tﬁ bpolntment 1
matter to be considerad by the mﬂnﬂﬁﬂ f_“‘ vad
the light of the rules and guidelipes and m : ‘i“f"i'"'

could not like to express 1ts view at least at tli&i

- .r.

5. It has come during the course of arguments that

Kesar Bai has also movaed some application  £¢

compassionate appointment in place of Late Harli Ram.

the Respondent No.3 has also requested for h‘a:ﬁf'
cotpassionate appointment, the Respondent Ne.2 will

consider the case of Applicant Neo.2 together with the casas

of Respondent No.3 and decide as to whether either aof t:hdﬂ:

s+ nona of them is entitlad to such CoMPASSIONITE

appointment.

6. The 0.A. is finally disposed of with a dimm
Reqpandent No.2, to consk::: the reguest af w
?&smm-n.lﬁ %-?mh
No. 2, 1n actpreiance h rulaa and law, in the "W
)

the aLas:"rvatluna made above, within a pc.ea.ﬁi
months from the date a certified copy aif iﬂ;ﬁﬂ
produced before him. L '

No orcder as to Ccosts.
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